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Title: Regarding power and water problems in Delhi.
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MR. CHAIRMAN : We are not having a discussion on that.

...(Interruptions)



MR. CHAIRMAN: The hon. Minister is replying to it. You have raised a question. When the hon. Minister is replying,
please listen to her.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Madam, he is addressing me. | do not understand it. He has raised
the matter. The hon. Minister has responded to it. But he is addressing that issue to me....(Interruptions) Have | got

any right to reply? ...(Interruptions)

MR. CHAIRMAN: We are not discussing the issue. We are going to taking up Matters under Rule 377.

...(Interruptions)

SHRI G.M. BANATWALLA (PONNANI): Madam, | amjust on a point of information. We understand that the hon.
Finance Minister is to make a statement. We have been waiting for it all the time. If we can be told the about the
time when the hon. Finance Minister would make a statement regarding that scam or whatever it is, that will be a

matter of convenience.

MR. CHAIRMAN: Can | just respond to that? | believe that the statement is being made at five of the Clock today.

We are now taking up Matters under Rule 377.
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